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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
new DELHI

"o. 329/92 In
0./L No. 2B6/"9
T.A. No. 4

DATE OF DEaSlON

Shri B,L, 9 3s'"a'"^:i

Versus

199
/

Petitioner

Advocate for the Petitioncr(s)

Respondent

Advocate for the Rcspondcni(s)

CORAM

The Hon'ble Mr.

The Hon'ble Mr.

h ar 'oa , '''l btiB -^r ( 3 u'l 1, )

be allotAcd to see the Judgement
1 Whether Reporters of local papers may
2. To be refened to the Reporter or not ?

roUer Benches or the Tribune. ^
DUDGtfltNT

(by Mon'.bie 'Ir. 3,?. Sharaia,
nb ar )i ern

T h«? applicant '-.bo -.bo-' e C. A. in F gb ru ar y ,

19'^'2, ha'ina a bri-o^y.-jncg of nrtn-a a/a ant faxeit^n

allo'Jjncg for the oeriob from l/i.in.T^Fc to Saotgnber,

19F9, The aforesaid apolication 'j a s decided by the

i'jd Qemgnt d at ed Auou st 1 3, 1 993 ho.ld i n a t hat t hg

a n a lie.it ion is bgrr ed by lifTiitetion .and al so d avoid

of mgrit,

A.-jbri ev/ad by the afc 1 0 i 1 i a-:"^0i", the amlicant

-1 a s filed this A. and in tne >rounds, be has
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repeated t h e ^, o , - ,--pu,iep„,3 uhich have already been

Considered in -ha ",1^-, i.-a .u.gar,ant unn ar rai/ieu. Ha has
the aaayer that a direction ha isauad to the

raspendants to grant the applicant dally anowance,
in place of foreign SlloUance, etc., pCt

qupshinp the terms and cnndifiom i_ .
connitLons contained in

government o'^ Indie ,•» anis.ry of aefenca (F.D. ) letter
^ated 6. 1G.198E .and pert II n- C-^Mco p.-.

a o ice Cr-,er ".o.3 67

"'dtel l2.1M98e after ravieulnn the afnr -aing the aforeseid judgement,

^resh arguments r-ajsed ?n ^spi--.j. asj ip c he re\/ieu

Sdilicatian, tha applicant has triad to ^usU'y that
Ms clal. has been olthln limitation. Ho;.,a„ar, the
I'-tsr has already been cpyerod in the h,a.,a . .

tee jUij gement in

—.3 end g. i.ha ^aPort to the reasoning giyan
in the pudpapani c ,3

S. s. dathore Vs. State of Mp a •
".I. roDorted m A. I.R. vgng

tte case and they hace almost been considered in the
y^oresaid paragraphs.

The application j t
' .d-jc also concidoraHcjiwxjorea on merits,

apolicant hos tmin m, pvafc> again referred tn f-hn p • _l ,'-o .he fgcc that his

i.^f-r 00 Sn Lanka p.,,3 a temporary one on daoutation
tp Colombo and. tberefore, he ia entitled to daily
"llonance as laid doon in Anpendl..dl ic

P
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ConiDil,tiDn of FRSR, Part I, Ganoral Rules. This

lap si position has also been -:)iscussed in oar a. 5

of the judgernent. The aoolicant has acceoted the

terrns and conditions of appoint,ngnt to 3ri Lanka and

notj on having comoletgd his tenure and within three

/oars after that, desires that the tarns and conditions

bo quashed as violative of Articles U and 16 cf the

Constitution. Uhen the aoolicant has drawn the

benefit from those terms and conditions of service

of deoutation, he cannot assail the very basis of his

posting to ori Lanka on deoutation. This nattei' hss

also been covered in Par a. 5 of the judgement needs no

further elucidation.

5. 1 be review of a judgement lies if there i s an

error aooarent on the face of the judgement, which is

not the Case here and also where the important oiece

of evidence has escaped the notice of the petitioner

when the case was disposed of gnd that too is hot a

ground for review in this case. Thus, the review

aoolication is misconceived. The same is, therefore,

d i sm i s s ed,

joarm^
"Aemb er ( 3)


